
central AfTlINI strati VE TRIBUNAL PRINCIPAL BENCH

O A No .172^99

Nbu Oslhls this the day of Februaryp2500•

HON *BLE MR. S. R. A DICE, VICE IH AIRMaN(a).

HGN'BLE 1*1 R.KULOIP SlNG^L M E)*IBER(3)

OoS.Groual IPS( 1965 1*1,T,),
OSOManipur Bhauan,
2 , Sardar Patel Margp

Neui Del Hi .... Appli canto

(By Adyocate: SHri R.P.Shaima)
Versus

1. Hi ion of India
through
Seer etaryp

f  Ministry of Home Affairsp
Go vt. of Indiap
N eu Delhi-1.

2. State of M^ipur
through
Oiief Secretaryp
Go vt. o f M gjnipurp
Imp hale

3. State of Tripura
th rough
Oiief Secretaryp
Go vt. of Trl^urao
Agartala*'

4. Siri L.Dugeshuar Singhp
(U rector General of Policsp
M anip uir,
Iraphal.

5. 3iri K. T. Oo Singhp
Director G^eral of Policsp
Ttipura, „ ^ .
MartalL. Ra^ondonta.

(8y Advocate: ^ri tf.S.R.KrlsHna for fVl'.

Oiri Nobain Singh for R-2
Oi ri B.K.Bha^achary a qlong

uith Gopal Singh for R-3 and B,
Oiri V. K. Rao for R-4.)

ORDER

HO N * BL E M R. 5. R. A DIG E. VC( a)

In this Oa filed on 16.8.99 applicant seeks

a declaration that his replacenant by a junior ineligible

officer as Director General of Police (D(3*)p Manipur,

and the posting of another ineligible officer junior to

^plicaht as DGP Tripura is bad in lau^besides being

unconstitutional and unethical, and seeks a direction
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to raspondsnts to appoint him forthwith as Dop«. Pollca

either in l*lanipur State or in Tripura State©'

2. i^plicant is an IPS Officer of 1965 batch

allocated to the 1*1 #ip ur-Trip ur a 3oint Cadreo As per

his own avennentS} he being seniormost in the Plahipur

Tripuro Ooint ^dre, was appointed as OOP Planipur State

in Februaryj 1996 and h el d th gt post till 27o3#S8 uhen he

. was tr an sf er red to the ex-cadre post of OSDJ*lanipur Bhauan,

New Delhi, and he was succeeded by ri L.Ouge^uar Singh

(Respondent No«4)^uho accordingly to applicant had at that

point of time only 29 years of service^and hence did

not possesa the 3D years of service required for appoinbnent

as OGP vide Home Ministry's guidelines dated 15«1,99,

3. Applicsrtt;:Contends that he made several personal

r^resentations to the Chief Minister, Manipur and Chief

Secretary,Manipur to restore him to the post of OCP,

Manipur„ but to no avail. He con tends that Go vt, of M^ipur

by their fax message dated 10.3.99 (Annexure-A3) communicated

to Go vt, of Tripura that the Chief Minister, M^ipur and Go vt.

of Manipur had decided that applicant be posted as D(^

Tripura on the e)A3iTy of the deputation tenure of one

Shri B.P.Singh who was to be repatriated in a month's timo,

ana Govt. of Tripura's acceptance was sought, but applicant

contends thgt instead of conveying their accep ttfice^ the

Govt. of Ttip ura promo ted ri K.T.O.. Singh as OGP Tripura

who had not even completed 26 years' service, and in

regard to i/iom the Qo vt. of India had asked CJosvt.O'f^fTfcipura

to demote him from the post of Addl.CGP for not having

the prescribed 26 years of service. Applicant states that

instead of complying with these directions of Govt. of India ,
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the Govt. of TripuP.a fMrt^er promoted hlra as DGP

ignoring the ^pllcai^t«

4, flppllcant gnphasisad that in a recent ruling

of Hon'ble Suprene Qjurt in Goyt« of Karnataka Vso

CoOinakar & Ors®, and opnnacted case reported in

DT 1999 (3) SC 540,Hon'ble Supreme Osurt has held

that the ^ppintment of a junior officer, in preference

to the seniormost IPS officer of the State as Of?,

is illegal did unconstitutional, and unless the seniormost

IPS officer of the Statp is found unfit on the basis

of his record, he. cannot be denied appointment to the

post.of OOP® fipplicant states, that as soon as he

bec^B auare.of the.afprementioned judgment of the Hon'ble

Suprene Qsurt, he submitted separate repres^tations

against the posting as OOP of his junior to the Qovts®

of Tripi^a and nanipur, and finding no response from

both the states, a Ipgal notice. was served on tho

regpondantspbutitil date,houewer, the grave wrong done

to the appli c.ant by bo th that States, has not been undong,

compelling him to file this 0 a®

5® No reply has been filed on behalf of Respond^t

No®1 (UDI)®

A reply has been filed on behalf of Respondent

No®2(state of rianipur), in uhich it has been stated that

thepresent OAhas been filed after the e)A3iry of one

year from the date of passing of the impugned order of the

Govt® of Planipur dated 21® 3®% (Annexure~A1) transferring

applicant as G SO, Planipur Bhauan, New. Delhi and appointing

Siri L.^ugeshaar Singh (Respondent No.4) as OGP Planipur

and as such thepresent ̂ plication for reliefs against



0

■v^

_  -.4

Respondent No.2 and R-4 is barred by liraitation under
section 21 (1) (a) ft. T, Act® It is pointed out that

there are no statutory rules prescribing any

r ap r esentatipn/app eal tiiich could be m ade by applicant

in connection uith his grievances against the aforesaid

order dated J21. 3o 98, and hence the .filing of non-

statutory representation dated 29.5,99 (flnnexure-ftS)

to Respondent No,2 cannot make the present application

maintainable against Reapondent-2 and R-4^as the same
is barred by limitationo It is also contended that

Shri Lo3ugeshuar Singh OGP has already completed 3D years
of service as IPS Officer in Danuary,l99 9 and has become

eligible for promotion as Dtp,

,  A reply has also been filed on behalf of

Re^ondent Np, 3 (State of Tripura) and Respondent No,5
9iri KTO Singh OGP Tripura. In this reply the material

submissions are that uhile the States of Manipur &
Trip ura have a joint cadrep it is an accepted practice
that the officers allotted to the cadre of either State,
continue ito uork in that State alo^he and rarely suitch
over to the other Stato. Altho«^h applicant belongs to the

Manipur-Trip ura cadre, he ucrked only in Manipur Stato
and has never worked in Trip ura State till date»

Similarly ?iri KTO Singh, Respondent No,5 liio also belongs
to the Manipur-Tripura cadre , has worked only in Tripura
and never worked in M^ntpur State. It is stated that the

post of OGP in the Tripura segment of the Manipur-Tripura
cadre was being held by Siri B.P.Singh, Ip s 1967 batch. He

belonged to yest Bengal Cadre and after e)^iry of his term
the post of OGP fell vacant on 17,4.99. In view of the
critical phase of insurgency ttirough Jiich the State of
Tripura Ts pr;es!^tly undergoing, the post of OGP ©uld not

be kept vacant. Therefore, in view of the energent situation

L
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prevailing in the Trlpura State, an ex-cadre post

of OG Polica uas created for six months v/ide flemo dated

18o'^5o^99 (Annexure-R-2) and Shri K.T.O. Singh Respondent

No.5 being the senio irao st IPS Officer available in the

State at thgt time, had been appointed as Addl. OGp

Trlpura on his return from central deputation and there

after uas appointed as DG P vide Notification dated

13.4.99 (Annexure-^l) and he took charge on 17.4.99,

It is stated that the guidelines of the Home Ministry

stipulating a minimum of 26 years of service for the

appointment of Addl» OG P uere issued on 15.1.99 but

Shri KTO Singh Respondent No.S uas appointed as AddloOG P

at least one year prior to the issuance of the guidelines

of the MHa and, tharefore, the question of his reversion

from the post of Addl.OG P does not arise. It is also

contended that these guidelines of MHa stipulating a

minimum of 3D years of service for appointment as DG P

are applicable to cadre posts alone a^d not to ex-cadre

posts^and that too are only to be regarded as guiding

and not mandatory in nature. It is reiterated that

Respondent No.S uas appointed as OGP in the ex-cadre post

of OGP by keeping the cadre post in abeyance.

also contended that as per WHa's guidelines

a Screening Oammitteo had been constituted in the

Tripura State vide no tifi cation dated 18.5. 99(Annaxure-lV3)
for considering filling up of IPs selection grade/super time

scale/ above super time scaleposts ag ainst p romo tion quota
from eligible IP S 0 ffi cers^ but as Shri KTO Singh»s appointroa-

order as DG P against the ex-cadre post of OG P was

issued on 13.4.99 and he took over charge on 17.4,99

prior to the constitution of the Screening tommittee,

that Cbmmittee could not have considered his case.
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9, In this opnn.0ctlp:9», it onphasissd that

$iri KTD _^ngh u>as. con si dared . fo rdi e post of OGP

Sy tho .Jrtpora Go ytoj cpn si during that he was the

senio TOO st IP S 0 ffi cer .availabl e _in the State at that

time and has con si dsrabVp pxp P^i ence of wo rking in thg

State and o tl^er . rel eyapt p rp f ession al background*

It is stated that after his allotment to Tri^ura^

ha worked in various capacitios such as SCPO, QLstrict

S.P, and . SP( SB) for more than 8 years before h a mo ved

o ver to . Intelligence Bureau, Go vto of India on

d^utatipn. During his tenure in t^e IB , he handled

important and sensitive desks such as counter intellig eha

and int.ernal security, in, addition, to wo I'&K

and Delhi in, fi.^d assigrwents and, after his return

to the State# Shri KTO .Singh uas appointed as Addl»DGp

Tripura_yith the ̂ ecdfic responsibility for intelligenco,
■  IK ̂ •

ePd/P^jeptiye of meeting , the requi ren ents of counter

insurgency operations before his appointment aa OGp*

10. It has bean enphasi sad that the State of Tripura

has been uitnessing escal ation of extremist violence

in the rec^t pastr ahd therefprQ an officer with

requisite knowledge and familarity with the ground

situation of the State and the'P^er/so'Bnel, P f- the ppli ce force

would be the suitable choice to provide effective

leadership to the counter insurg^cy operations. Thus,

the State Qovt. had no alternative but to qjpoint 9iri KTO

Singh as OGP being the seniormpst IPS Officer available

in the state to fulfil the above requirem^ts*

11* It is stated that the applicant after having

come to know about the appointment of ^ri KTO Singh as
OGP Tripura'^ifit^itted representation to consider his

caso^being the seniormost IPS Officer of thg joint cadres



0  ;
J

The 1*1 HA also repuasted for tha comniants of tha State

Qovto' on; a prayer subraittad by ^plicant® The

cominants of the State Qovt<^, as requested by the MHa

hav/e been sent to th ̂  v/ide letter dated l3e5o99

(Annexur^ fT-4).

It has been stated that Qovte of flenipur

had informed the Govto of Tripura that they have

decided to appoint a^'p'licant as OGP Tripura v/idp

Pax messagp dated I0.3o99 (Annexur^Rk-5) but the

Qovto of Planipura do^es not hayo any pouer to appoint

y  the OGP Tripura, unilaterally by tal<ing a decision

on its ou>n«

120^ As regards theHon*ble Supreme Court's

judgment in CoOingkar's case (si^sra), it is contended that

applicant was not ignored for appointment as O®, In

fact, he served as OGP Manipur for more than tuo years

and after a lapse of considerable time, the ra ahip'OB Go vto'

for the reasons best known to thpn, tr^sferred him to a

post in the same cadre, carrying equal pay as 0 SO

Manipur Shawan, almost a year before the appointment of

^ri K, T, 0, Singh-Respondent No,5 as OOP Tripura® It is

contended that uhile the judgment of the Hon'ble Suprene

Oaurt came in 1*1 ay, 1999, sh ri K,To O.Singh -R.5 was

appointed as OGP in April,1999. fierefore, the interpretatio

of these orders cannot have any retrospective effect.

It is further contended that the subject matter of the

said decision is the guidelines of the Karnatako State

and since all the States have their own guidelines in

this regard, an interpretation given to the guidelines of

one State cannot be made applicable to another State

which has its own guidelines for promotion and appointra^t
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13, It is also cont^ded that the guidelines

pertaining to the various years of service as a

condition precedence to appointment to the post of

dig, IGP, Addl.OGP and CG P are applicable to IPS

Cadre posts and cannot be extended to an ex-cadro

selection post created by a specific notification

issued by the State of Tripura to meet the exigency

of the 4tuation of a State. The Officers eligible

only have a right to be considered and have no right

to appointment. The selection to the ex-cadre post

of DG P h as been made fairly and upon consideration of

V  the service record as uell as the length of service of

Respondent No,-5 and the courts do not interfere either

ui th the order of appointmen tor substitute its oun

opinion for the opinion of the appointing ^thority

and much less in the case iih en the selection had been

made objectively on consideration of the relevant

record including the length of service^

14, Respondent No,2 Go vt of Manipur have filed a

reply affidavit to the counter affidavit filed on

^  behalf of Respondents No, 3 and 5, In this r^ly affidavit,

it is stated that the IPS Officers of ihe Planipur Tripura

cadre working in Tripura State had been transferred to

the Wanipur State and promoted to the next higher IPS

cadre post in the flanipur State, It is pointed out that

there is no 1 au o r rule which restrains the respond^ts

from considering the eligible IP S 0 ffi cers o f ths M-T

cadre for promotion to the post of OG P Planipur as well as

DG P Tripura, Rather, eligible IPS Officers of the PI-T

cadre have the right to be considered for promotion to

the posts of OG P" in the PI-T cadres. It is srophesised

that it is not equitable to keep the IPS cadre post of OGP

in Tripura State in abeyance in the interest of a particular-

/I
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inaligible IPS Officer of Cadre by neglecting

the other eligible IPS Officers of W^T^cadre for the

said post of OGP Tripura« In this connection, it is

stated that the PIHa guidelines stipulating a minimum

of 30 years of serv/ice for ^pointment as DG P are

applicable not only to the cadre post of CG P Tripura

but also to the ex-cadre post of OG P Tripura in

as much as the Hon'bl e SuprGme Oourt in Dr« 0. Co Uadhua

i Orso \/So State of Bihar 4 Orso Al R 1987 SC 579 has

held that ev/en a Oan sti tutional Authority cannot do

indirectly what it is not permitted to do directly,

^  and if there is a constitutional provision prohibiting

the constitutional authority from doing an act, such

provisions cannot be allowed to be defeated by adopting

any such subterfuge ijiidi uPuld clearly be a fraud on

the constitutional provision# It is arophasised that the

guidelines issued by MHa are required to be followed and

not to be violated and the satisfaction of the State Go vt,!

of Tripura for appointment of Shri KTO Singh Respondent

Noo5 to the post of OG P Tripura by neglecting the

^  other eligible IPS Officer of the 0-T cadre may not b©
transparent, just and fair#

15, /^plicant has filed rejoinder affidavit, in which

he has broadly reiterated the averments made in his 0 a

and has specifically rebutted those contained in the

reply of Respondents No# 3 and 5#

16# No reply has been filed separately on behalf of

Respondst No#4#

17# tja have heard learned counsel who appeared on behalf

of both sides and have given the matter our careful

con si deration#
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18« At the outset ue note thgt as applicant is a

PI ember of an All India Service (IP S)^ and his grievance

regarding non-appointaent as OG Police is adnittedly

a service m atter, the Tribunal hgs jurisdiction to

^tertain this O a under section 14(1) (b)(1) aT Act.

rurthermore» in teim s of Rule 6(1) CAT (Procedure)

Rules, the Principal Bench of the Tribunal is corapetent to

hear this Oft,

19. Ooming to the question of limitation, ue note

that Respondent Noa2 had issued orders dated 21o3«9B

(Annexure-a1) transferring ^plicant from the post of
\

OG Police Planipur to the post of G SO, Planipur Bhguan,

New Delhi and appointing Responq^t No.4 Si ri L.Ougeshuar

Singh as OG Police Planipur. Although applicant contends

thgt he had made several personal representations to the

Chief Minister and Oiief Secretary, Manipur to restore

him to the post of OG Police Mgnipur, only one such

representation (non-statutory) dated 29.5.99 (Annexure-a5)

is on record and indeed from the letter of the Chief

Minister Tripura (copy on reoord)yit would appear that

^  ̂plicant himself was keen to come to Delhi on a c^tral

deputation under Govt. of India and it is quite likely

that for this reason he accepted the po sting asOsOMsHipur

Bhauan, New Oalhi without denur as a preclude to a Central

O^utation, At any rate, he has not ^own any document

indicating thgt he represented immediately after the issue

of order dated 21.3.98 transferring him as OSO Manipur

Bhauan, New Delhi and appointing Respondent No. 4 Shri L.

Ougeshwar Singh as OG Police Manipur in his place. His only

representation shown to us is the one dated 29,5.^99 m ade o ver

14 months after he was transferred to Delhi. Reqaondent No,2

State of M snipur are therefore correct when they state thgt

the present application fo r vjqoashing and setting aside
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the aforesaid o rder of Manipur State dated 21«3,98 is

hit by limitation under S9Co2l (1)(a) aT Act and the

filing of the non-statutory representation by spplicaht

on 29o^5«99 does not extend the period of limitation,

20a 1he same ^hpuev/er^ cannot be said in respect

of the no tiPi cation dated l3»4o99of the Govt, of Tripura

(Annexure-Rl) appointing Respondent Noo^S ri KTO Singh

as OG P Tripura or indeed their l*ieno dated 18.5.99

(Annexure-R-2) creating an ex-cadre post of DG P Tripura

for a period of six months u. e. f. 18.4.99 to 17.10. 99

by keeping in ^eyance the IPS cadre post of QG Police

Tripura. Indeed Respondent No.2 Goyt. of Manipur in

their reply affidav/it to the counter affidavdLt of

Respondent No«"3 and Respondent No.5 after relying upon

the Hon*ble Supreme Oourt's ruling in Or. D. C. Uach ua's case

(stpra) have correctly stated that even a constitutional

authority cannot do indirectly uhat it is not permitted to

do directly, and Qovt. of Tripura, therefore, cannot

legally appoint an officer with less than the raintroun 3D

years of service as their OG of Police by keeping the

^  cadre post of OG of police in ^eyance and creating an

ex-Cadre post of OG o f Police with the sane rank, status

and pay and appointfeag £h ri K.T.O Singh Re^ondent No.5
®  ''^J4 batch ipc Officer ui th barely 26 vaarq ne ssRvipato that post uitnout considering i^e cla^s of ®

eligible officers of Msnipur-Tripura cadre for appointm^t

to that post. As correctly pointed by the Govt. of nanipur

the HHa's guidelines are required to be folloued and

not violated and the Govt. of Tripura cannot be permitted to

take the plea as they have tjane that those guidelines are

applicable to cadre posts alone^ano not to excadre posts

and that they are only guiding in nature. In this connectla,n

ue find that PIHa in its letter dated 13.5,99 (nnnexure-Rl to
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applicant's rejoinder) addressed to the Chief Secretary#

Qovt* of Tripura had pointed out that an IneliQiole

officer had Deen sppointed as an ftddloOG of police in

Tripura State and the State Qovto had been asked to

revert those officers iJio uere not eligible to hold

the posts of flddloDG P etc. in terms of the minimuu

oompleted years of service as par guidelines dated

15.1.99, Learned counsel for the Govt. of Tripura

during hearing averred that a reply had been sent to

this letter explaining the circumstance in uhich

Respono^t No.5 had been go appointed and as no further

communication hgd been received from CIHa in this

regard# it must be deened that the Govt. of India had

accepted the position as explained by the S^ate Govt.'

21, Houever# during hearing learned counsel for LDI

Shri VSR Krishna enphasised that Respondent No.I(lDI)

stood by the stand taken in its letter oated 13.5.99 that

its guidelines dated 15.1.99 p rescribing minimum completed

years of service for eligibility for consideration for

promotional posts had to o e strictly adhered to anp those

not possessing the minimum ntmber of completed years of

service for a particular grade diould be reverted. Further

more it needs to Oe motioned here that merely because

no further communication uas received by the Tripura

State Govt. to their reply to MHa's letter dated 13.5.99

cannot necessarily be construed to mean that MHa have

acc^ted the situation uhich is manifestly violative of

their own guidelines dateo 15.1.99, ano uhich uere issued

uell before Shri KTO Singh Respond^t No,5 uas appointed as

O.G.> Police Tripura.''

22. Oaring arguements learned counsel for the Govt.

of Tripura asserted thgt although the States of Manipur ahd

Tripura had ajoint cadre, it uas an accap ted p racti ce
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that ̂  officer allotted to the cadre of either State,

oontinued to work in that State alone and rarely

switched over to the other State. This assertion has

been directly contradicted by the Go vt. of PJanipur in

their reply affidavit to the counter affidavit of Go vt,'

of Tripura and Respondent No.S Shri KTO Singhp u/hsrein

it has been clearly pointed out that IPS Officers

of nanipur-Tripura 3oint Cadre t/Jrking in the States

of fl^ipur and Tripura are in ter-tr ansf erabl e and

they are promoted to different IPS cadre po sts in

both states as and when vacancies arise* Indeed the

contention of the Go vt* of Tripura that IPS Officers

allotted to the flanipur-Tripura Ooint Cadre in effect

work in one State alone throughout their service

career and rarely switch over to another State,

would negate the very principle of a joint cadre. IPS

Officers allotted to Manip ur-Tripura joint cadre are

not allotted to Wanipur State alone o r to Tripura

State alone, but to the flanipur-Trip ura Joint Cadre, and :

it is the responsibility of the Joint Cadre Authority

to post tham against vacancies occuring either in

tr flanipur State or in Tripura State, acoording to their

eligibility and in accordance with rules and instructions.

This po si tion ob tains uhether the po st is a cadre po st or

an excadre post, and the Go vt* of Tripura cannot get around

it by keeping the cadre post of OG Police in abeyance

and creating an excadre post with the^saroe designation,

pay, status, duties and responsibilities and posting an

ineligible IPS Officer against the excadre po st. Furthermo re
we notice th at Shri KTO Singh was appointed as OG Police

Tripura vide Notification dated 13.4.99 and took charge on

17.4.99 9v/en Defore the excadre post of OG Police was created
for 6 months w. e. f 18.4.99 by keeping the cadre post in abeyei(
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vide Govt. of Tripura Notification dated 18.5.99,

Nothing has been ^oun to us to establish that the

tenure of that excadJft po st o f DG Poli ce h as b eeo

extended beyond 17»10»99. Thus the life of that excadre

post of O.G. police Tripura uould have expired on

18.10.99 and that being so, even by the Govt. of

Tripura*s own stand the continuance of Shri KTO

Singh Respondent No.5 as OG of police beyond 18.10.99

uould not be legalo

23. Learned counsel for State of Tripura has pleaded

special circun stances arising out of thelau and order

situation said to be prevallng in Tripura State as an

arguen^t to justify respondents* actions. It is not

the case of Tripura State Govt.' that applicant's claims

uere also considered at the time Shri K.T. O.Singh

Respondeit No.5 uas appointed as D.G. of Poli ce, Tripura.

Suffice it to say that the special cir cun stances said

to be prevailing in Tripura State cannot be deemed to

be ground sufficient to dispense uith the requiranent of

considering the claims of all eligibl e officars for

^  appointment as OG of Police Tripura and as noted above

this requirement cannot be got around by keeping the cadre

post of OG of Police Tripura in abeyance and creating an

ex-cadre post of OG o f Police uith the same n^e,

designation, pay, duties ahd responsibilities^

24. In this connection, the Hon'bl e Supreme Oourt in

C.Olnakar's case (supra) has held that if the selection

has been made fairly and upon consideration of service

record of the persons eligible for appointment by selaction

to the post, the Osurt had no jurisdiction to either interfei

uith the order or substitute its oun opinion for the opinion

of the appointing authority, but if the selection uas found

not to bq made objectively upon consideration of the relevani

record, and appeared to b e m ade m ech ani cally, the interferenc

n/
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of the court became necessary for the puipose of

protecting the rights of the civil servants ensuring

the prevalence of the Rule of LaUo

25. In the present case, no material has betfi

shoiiin to us to establish that the selection to thg

post of OG Police Tripura was made objectively, upon

consideration of the relovant records of all eligible

officers, and indeed in the reply affidavit of

Respondffit No, 3 Go vt, of Tripura and Respondent No,5

Shri KJO Singh, there is not even an averment thgt

the case of the applicant, adnittedly the seniormost

IPS Officer in l*lanipur Tripura Ooint Cadre of Ip s

was considered for appointment as DG of Police

Tripura,

26, In the result, the 0 a succeeds and is allowed

to the extent that Plenorandum dated 18,5.99 of Re^ondent

No, 3 keeping the cadre post of DG o f Police Tripura in

abeyance for Smooths u, e, f,. 18,4, 99 and creating an

excadre post of DG of Police Tripura with the same status,

pay, duties and responsibilities, and the notification

dated 13,4,99 of f?o^ondant No, 3 sp.pointing an officer with

less than the minimum number of years of completed service

prescribed in HHa's guidelines dated 15,1,99 as DG of

Police Tripura is qUashed and set aside, as the same

cannot be sustained in law. Respondents are directed to

ensure that the competent authority makes (^pointment

to the post of DG of Police Tripura strictly in accordance

with rules, instructions and guidelines issued from time to

time after considering the claims of all eligible

officers for appointment to that post. These directions

should be implemented within t-wo months from the

date of receipt of a copy of this order. Till

then the existing incumbent will continue to function
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